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ORDER NO,1,DATED 18/11/1998,

This matter has been taken up today on being
meritiéned in vth»ev morning by the learned counsel for the
Petitioner, Heard shri $,K.patnaik learned counsel
for the Petitiohgt ~and ,_.Shri Ashok Mchanty, learned
Senior Standihg _Cékﬁsél appe _aring for theRespondents,
After hearin{;:; léa:ned counsels for both sides, we
feel that the OA Can be disposed of at the stage of

admicsion after giving appropriate directiam to the

|Respondents in the light of the submissions made by

le arned counseié for bkt h sides,

| The facts of this case are that the petitioner
is wofking as.J_‘r_Engin'eeer.in’ the office of the asst,
Engineer, Telecom Electrica_l Sub Division I Bhubaneswar
yho was workingv in Calcucta and in_ order at Annexure-l
he ﬂnasfransfex:;ed to Balasore in May,1995,In July,
1995, he was transferred to Bh_ubaneswar on his own

request and joined at Bhubaneswar in pursuance of the

brder at Annexuré-2.In order at annexure-4 he has been
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transferred as such to the Office of the Telecorg

Engineer, Sub Division I,S8ampalpur and one

-

Shri He.padhy,Junior Engineer has peen posted in
his place, ppparently he has been posted in place

Oof the petitioner on the regwest of shri padhy.It is
submitted by the learned counsel for the petitioner
thathe has been transferred in the midst academic
session and he has a school going child whose = .
eduwcation willbe hampered, His mother is also
suffering, In view of this he hasprayed in this

OA for canceilation of the order of transfer and by
way of interim order , he has prayed that the @

transfer order should pe Stayed. From the submissions

made by the learned counselfor the petitiore r we note
that the petitloner is currently on leave fram ot
11, ll 1998 I”‘ls suomitted by the learned counsel for
the petitioncr that the re are vacancies of Jr,Engincers
in other 'IEleCOm Sub DiViblOns at Bhubaneswar, In view
of’ this, the petitioner is directed to file 3 ’
representatiai be fore the Respondent No, 3 within

five dajs from t dday pra ing for adj usting him in one
of the vacant posts at Bhubaneswar till May, 1999,

Resp ndent No,2 ximanxﬂ is directed to consider and '

dispose of his representation withia a periad of

i

|

ten days from the date of receipt of the same with a

petitioncr w1thin another five days thereafter,

Till then the petitloner may be allaved to remain

on leave’ sub;ect to leave being at his credit,with the
above directions, the Oa is disposed of, Copy of this
order be given to learped Counsels for buth sides

and send to the re spndent s,
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